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NOTES OF THE REGISTRY
I 

\ / 	ORDERS OF THETRIBUNAL 

Jj~--2005.  

This 0.A.o,1145/02 was disposed 

of on 17-07-2004 with dlrectio1, Lto the 

Respordents to give a fresh co, sideratiov 

to the grievaces of the App1icat.Whi1e 

over-ru1irg the objection of the 

Respodets,this Trjbua1 called upor, the 

Respodcnts to give a fresh co.-sideratioi, 

to the grieva.'ces of the Applicat no.2 

(Satyara,ja- Sahoo) pertainig to the 

claim for a compassionate appointrne"t. 

3ice the Respede-ts •agai. rejected the 

claim of the ?ppl1cant(to provide - ima 

compas3io"ate appointment)the App1icats 

h ve flied the prese!- t M. .. No.9 79/2004. By 

filing the present M.A. 0.979/04,the 

Applicants have prayed to quash the 

fresh rejectior order dated 19/23-11-2004 

d for issuce of further direction to 

the Respo'de!,ts to provide a compassionate 

appoite,t i' favour of the App1icat 

o,2Such a prayer is not available to be 

gra-ted in a Misc.application fI.led jn 

a disposed of 0.\.Accorc3ig1y,Misc. 

Appiicatio- ro.979/04 is hereby disposed 

of being r.t maintajahje after hearig 
/ 	 I 

leared co'-sel for t'e Applicavt and M!.B 

".Udgata 1 e am ed ASC;o'-' whom a copy of 

thIs 	has already been served.Eowever, 

liberty is hereby granted to the Applicants I 
to Tork out their remedy by fili'g an OA, 

if so advised.  
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